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cIealI mainl7 with the protective as-
pec:tI of IOU conservation measures in 
the catchments of seven rlver valley 
projects so as to reduce the s1JtaUon 
rate in the reervoirs. The recom-
mendations relate to: the steps for 
red.uc:tion of the rate of aeclimentatlon, 
w., undertaking of detailed soil 
S\II'V8Y, delineation of sediment liOur-
Cel by silt observations, interpretation 
ot areial photographs, strengthening 
of aoil conservation organisations in 
the States, enactment of necessary 
lelfslation, publicity, etc. The schemes 
are executed by the States under the 
Centrally sponsored programme of soil 
conservation in the catchments of 
river valley projects. Detailed guide-
lines are given from time to time 
which broadly cover most of the re-
commendations. The individual re-
commendations are under examination. 

2. However, in regard to the im-
provement of yield or agricultural 
production from the "command" areas 
of river valley projects, it ma~' be 
mentioned that the report of the Com-
mittee in question has not dealt with 
this particular aspect. The imple-
mentation of the soil conservation 
schemes would, however, prolon, the 
lives of the reservoirs and thereby 
yield better agricultural results in the 
long run. 

SPBilCHES Of' LEAnERS OF POLITICAL 
PARTIES 

49M. SHRI D. R. PARMAR: Will 
the llinister of LAW be pleased to 
state : 

Ca) whether it is a fact that the 
Chief Blectlon CommIssioner permit-
ted the State GovenmIents to keep 
reeordI of the speecheI made by the 
leaders of the Concrees ancl non-
Congress parties during the General 
Elections, 1967; 

Cb) if so, whether the record of the 
speeches was considered authentic for 
the purposes of election petitions; 

(c) whether this record is available 
to IID7 one who would desire to con-
sult them; 

Cd) whether it is also a fact that 
such records have been used lolely 
10r the benefit of the party in power 
in Gujarat State; and 

(e) if 10, the reasons therefor? 
THE MINISTER OF LAW (SHRI 

GOVINDA MENON): <a) No, Sir. 
(b) to Ce). Does not arlse. 
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